
IN THE INCOME TAX APPELLATE TRIBUNAL 
PUNE BENCH “A”  : PUNE 

 

BEFORE SHRI SATBEER SINGH GODARA, JUDICIAL MEMBER 

AND 
DR. DIPAK P. RIPOTE, ACCOUNTANT MEMBER 

 

 

M.A.No.337/PUN./2022 
Arising out of  

I.T.A.No.2443/PUN./2017 - Assessment Year 2013-2014  
 
 

Shri Ramraje Namdevrao 
Jadhav, Flat No.806, 
Building A-2, 8th Floor, Mont 
Vert Prestine, Behind Khadki 
Railway Station, Khadki, 
Pune – 411 020 
PAN ABAPJ9226E 

 
 
vs. 

 
 

The ITO, Ward – 11 (1),  

Pune.  

(Applicant)  (Respondent) 
 

For Assessee  : Shri Hari Krishan  
For Revenue  :  Shri M.G. Jasnani 

 
Date of Hearing : 16.06.2023 

Date of Pronouncement :  16.06.2023 
 
 

ORDER 
 
PER SATBEER SINGH GODARA, J.M. : 

 

  This assessee’s miscellaneous application 

M.A.No.337/PUN./2022  filed u/s.254(2) of the Income Tax 

Act, 1961 (in short "the Act") seeks to recall/rectify the 

tribunal’s order dated 08.06.2023 upholding the learned lower 

authorities action disallowing payment(s) made to Shri 

Ramesh Shinde of Rs.3,46,00,000/- and Rs.1,00,00,000/- to 

M/s. Yashwant Ghadke Nagar Co-operative Housing Society; 

respectively.  
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 Heard both the parties at length. Case file perused.  

2.  We find at the outset that our detailed discussion 

has rejected the assessee’s twin substantive grounds as under:  
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3.  Learned counsel invited our attention to the 

assessee’s pleadings in the instant miscellaneous application 

that our impugned order dated 08.06.2023 suffers from many 

apparent mistakes on record. He could hardly dispute that our 

detailed discussion has already rejected all the submissions 

and therefore, there is hardly any occasion for us to invoke 

sec.254(2) of the Act to re-appreciate the entire evidence at 

this stage in light of ACIT vs. Saurashtra Kutch Stock 

Exchange Ltd., [2008] 305 ITR 227 (SC) and CIT vs. Reliance 

Telecom Ltd., [2021] 133 taxmann.com 41 (SC). Faced with the 

situation, we hold that our impugned order does not suffer 
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from any mistake even much less an apparent one so as to 

invoke sec.254(2) rectification jurisdiction. Rejected 

accordingly.  

4.  This assessee’s miscellaneous application is 

dismissed in above terms.   

 

                Order pronounced in the open Court on 16.06.2023. 

 

 

Sd/-       Sd/- 
[DR. DIPAK P. RIPOTE]  [SATBEER SINGH GODARA] 
ACCOUNTANT MEMBER    JUDICIAL MEMBER 
 

 
Pune, Dated 16th June, 2023  
 

 
VBP/- 
 

 
Copy to  
 
 

1. The applicant  
2. The respondent  
3. The CIT(A), Pune.  
4. The Pr. CIT-1, Pune 
5. D.R. ITAT, Pune “A” Bench, Pune  
6. Guard File. 

 
//By Order// 

 
 
 

Assistant Registrar, ITAT, Pune Benches,  
Pune.  

 

 

 

 

 


